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THE MERCHANT SHIPPING (AMENDMENT) ACT, 1981

- No. 43 OF .1981

[28th Septembe'r 1981]' '

An Act’ further to amend the. Merchant Shlppmg Act, 1958

Be it enacted by Parliament in the Thrrty-second Year of the Repubhc

ot Indla as follows:—

1. Thls ‘Act' may be’ called the Merchant Sh1pp1ng (Amendment) Act,
1981, o .

44 of 1958, 2. In section 21 of the Merchant Sh1pp1ng Act 1958 (heremafter refer-

red to as the principal Aet),—

‘(i) in the openmg portlon for the word “e1ther 'the Vv'voi'd “an'y”'

shall be substituted;
- (i) in clause (b) the word- “or” shall be added at the end

~ (iii): after clause (b), the followmg clause shall be 1nserted
namely — A

Short - . .
’ ti'tle.

Amend-

mentof . .
gection 21,-.-.. .

T “(e) a co- operatlve socxety whlch satlsﬁes the. 'follow.ing_

requlrements namely —

ANy (i) the co- operatlve socxety is registered or deemed to -

2011912 | be registered under the Co-operative Societies Act, 1912, or
' ‘ 3 any other law relating to co-operative societies for the t1me
being in force in any State

‘ﬂ(.'c . .,m i (i1) every individual who is a- member of the co-opera-
Y7 tive society and where any other co- -operative society is a
member thereof, every individual who is a member of such

other . co-operative society, is a citizen of India.” '

3. In clause (e) of section 25 of the principal Act, after the words
company”. the words “or a co-operative so(nety” shall be 1nserted

- 4, In section 26 of the principal Act, after the words “a comPany at
both the places where they oceur, the words “or a co-operatwe society”
shall be inserted A
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5. In sectlon 29 of the principal Act—

(i) in the opening port1on, after the words “a company”, the
words ‘‘or a co-operative society” shall be inserted;

(i) "in‘elause -(d); for the’ words, ibraekets, letter tand-figures oy
in the case of a company, whether the company satisfies the require-
ments specified in clause (b) of section 21”, the words, brackets, let-
ters and figures ‘‘or in the - case:of a company or a co-operative

_society, whether the company or the co-operative society satisfies the
requirements specified in clause (b) or, as the case may be, clause
(c) of sect1on 21” shall be subst1tuted

(i11) in clause (d), after the ‘words “the company”, the words
“or the co-operative 5001ety” shall be msert_ed

6. In sub-section -(2) -of section 45 of the principal Act, for the words,
brackets, letter and figures “or any company which satisfies the require.
ments specified in ‘clauge- (b) of seetion 21”,; the -words; braekets, letters
and figures “or any company or any co- Operatlve society which satisfies
the rreguitémetits! Lspémﬁe”d‘ in%elalisé : (b)ior! as*the ‘ease maisfl be cldusé
(c) of section 21” shall be substituted.
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TixIn {gubsgéction” (1) Jofusdction’ 1406 lof sthe | ‘prineipal v Act;-after'thd

'words “or a company”’ at both the places where they oceur, the wordsi i

‘or a co- operatlve somety shall be 1nserted

8. In sub-section (1) of eectlon 407 of the pr1n01pa1 Act for the wbrds,
brackets, 1etter and ﬁgures ‘or a company. which satisfies. the requlre-
ment¥ spec1ﬁed in clause. (b) “of section 217, “the' Words, braekets, letters
and figures “or a ‘company or a co- operatlve society which’ satisfies" the
requirgients’ specifiedin ‘clatise’#(b) ‘or,-agtherease: may+be; clause i(c) of

: sectlon 21” shall be substltuted

9. In section 415 of the principal Act, for the words, bracket§ ‘Jetter
and figures “or a company which satlsﬁes the requirements spec1ﬁed in
clausé" (B)1of sdttiorr"2{”] “théwords;’ braekéts; 1et4ery afd figures “or a
company or a co-operative society which satlsﬁes thésrequiretients speci-

fied -in clause. (b). or, as the case may be, clause (c) of :seetion 21”7 shall
be substituted. ~ .

18" In " stb: sectlon (1) of’ sect’i’On 431 of ‘thé" pr1nc1pa1 Aét’ for the
words, brackets, letter and figures ‘‘of*’a cotnpany’ which “satisfies the
requirements fspemﬁed dn--clause- (by -of section 21”,-the words, brackets,
letters -and: figures *'or-a-company-or-a- co—operatlve society which satis~
fies therequirements specified in clduse-(b) -or; as the case may.be, clause
(¢) of section 21 shall be-substituted.

11. In section 441 of the prmc:pal Act, in clause (a) of the Explanatzon
“for the” words “‘company includes a firm’, the Words"“company
cludes a cc>-0perat1ve society, a ﬁrm shal] be substituted.”



